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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL / JAIPUR BENCH, 

JAIPUR 

Date. of order: 'S .17?...2001 

op.· No.472/1996 

Ganeshi Lal e/o Shri Bholu Ramji r/o E-33, Mazdcor Nagar, 

AjJTler Road, J-aipur, presently workin<? ae Carpenter jn the 

office of Dj v j s j on al ComlTler c ial Super i nt.endent , Western 

Railw~y, Jaipur. 

..Applicant 

Versus 

1. Union of India through the ·GerEra.l Manager, 

Western Railway, Churchgate, Bombay. 

2. The ·chief Ccmwerdal Superintendent,. We&ern 

Railway, Churchgate, Bombay. 

3. The Divisicnal Railway Manager, Western 

Railway, Jaiput. 

•• Respondents, 

Mr.P.P_.J.Vlathur, proxy counsel. to Mr. R.N.Mathur, counsel 

. fer the applicant 

None present fer the respondents. 

CORAM: 

Hon'ble Mr. S.K.Agarwal, JudicjaJ. Member 

Hon'ble Mr. A.P.Nagrath, Administrat1ve~Member 

ORD FR 

Per Hon'ble Mr. A.P.Nagrath, Administratjve Member 

The appUcant wae inHially appointed on daily 

wage basis, in the year 1968 and . he wcrked under Inspect or 

of Wcrks (South)~ Jaipur up to June, 1974 when his 

services were terminated. A pest of Carpent€r fel 1 vacant 

in the Publidty _Deoartwent of the Western· Railway at 
. .. 

Jaipur. ThE? applicant submitted an applic·atfon on 7.8.1S94 

and he was engaged as a substitute Carpenter. He was 
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granted te-roporary status on 3.1.1975. Further, :he was 
·. 

subjected tc a trade teet dn 15.4.1975. However, service 

of the a~plicant regularised. Apprehending 

termination of hie services. the applicant 'filed a Writ 

PetHion before the Hjah Court of Rajasthan, which came tc 

_be transferred as TA· No.692/86 to Central Aarr.:inL~trative 

Tdbunal. ·This was dispceed o.f on 13.7.1992 partly 

allowjng the TA and with the directions to the respondents 

not to revert the applicant fr cm the post of Car pent er 

unl e.Ss he has been al 1 owed 3 opportunities for regu~ar 

selectjon. In pursuance of this order, a trade teet was 

conducted on 26.5.1994 .in which he was der.larea 

successful. The applicant hae filed· this OJI wHh the 

prayer that. the respondents ~~ directed to give seniority 
'· 

to the applicant w.e.f. 8.8.74 and further the respondents 

be directed to take a favcura ble ded f'. j o'n · on hi f: 

represent. at ion._ 

2. Not i cee of th is OA were sent to the respondent e 

who have filed their reply, :in which it has be,en stated· 

that a~ per fhe directions of this Tribunal, the applicant 

was eubjectea to a trade test on 9.5.1994 and on his being 

declared successful, he has beenregularieea on the post 

cf Carpenter w.e.f. 26-.5.1994. 

3. We have heard the Jearhed couneel for the 

appl:i cant. Since there was none present for the> 

respondents, the ref:pondent s. were di re ct ea to file any 

written submis.eion.s within 3 days. It appecire that the 

reepcndents have choeen not to avajl ot this opportunity. 
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4. Bal:'ed on the averwent e j n the OA and reply of 

the re~pondentl:' and th~ arguwents advanced by the learned 

·.counsel on beh21 f of the> appl j cant, we· a·re of the vj ew 

that in view of the facts and t]r~urrstances of this caee, 

the applicant cannot C la i ID any right of regular i eat icn 

trow· a- date anterior. to 26~S.1994~ He ~tandE regularised 

and his main grievance does not. survive ·any_ more. The 

learned couneel for the applicant drew our attention to 

letter dated 1.7.1994 (Ann.AS) by which DRM, L'Taipur has 

. ' ' 
written to CPRO, M~robai proposing granting of lien to the 

' 
appl i ~ant. under the I OW ('Traffic Workshop) • ·It a ppee.r e 

that the eawe remains undecided~ The lee.rried counsel 

submitted that thie OA. could be dispose¢! of by directing 

the 'r-~spondent No.1 to grant lien, to the applicant al:' 

proposed by DRM, Jaipur vide his letter dated 1.7.1994. 

s. In view of thE' submissions aClvancea on behalf 

of. the applicant and propoeal .made by the DRM, Jaipur vi de 
,,.:, 

Jetter dated 1.7.94 (Ann.AS),. we paE'S the following 

order:-

"OA if' partly allowed. The applicant. already 

etands regularised w.e.f. 26.S.1994 ~nd his 

claiw. fer 

suetainable. 

eeriicrity w.e.f. 
" 

8.8.1974 iE not 

However, we di re ct · reFpondE>nt 

No.3, DRM, Ja]pur, to send a copy of his 

proposal dat ea· 1. 7 .1994 to respondent No .1 

within two weeke frcm the aate of .thje order. 

ReFpoHdent Ne.I· iF directed to cororoun]cate his 

decipjon on this propo~aJ withjn 0ne. month 

thereafter. N6 crder ai to coets. 

, L,p 
(A.P.NAGR~TH) 

Adm. Mewber 

~~ 
·- (S.K.AGARWAL) 

Judl.Mewber 
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